erverdeiebiegreklrrm e —— T SRR A LTE My B e M A T | A AT T BT
B e mme e p— _'_-—'—.m-ﬂm Calars - . N

NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD

CP(CAA) No. 20/NCLT/AHM/2018
CA(CAA) No. 133/NCLT/AHM/2017

Coram:  Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

Name of the Cdmpany: Brilliant Retail Pvt Ltd.

Section of the Companies Act: Section 230-232 of the Companies Act, 2013

S.NO. NAME (CAPITAL LETTERS DESIGNATION REPRESENTATION SIGNATURE

ORDER

Learned PCS Mr. Ravi Kapoor with Learned PCS Mr. Dilip Kumar Jain present for
Petitioner.

Proof of service of notice of date of hearing on Statutory authorities filed.

Prooft of publication filed.

Common representation of Official Liquidator received in Transferor company.
No representation received from public.
Reply filed by petitioner.

Heard arguments of Learned PCS for petitioner.

Order reserved.
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MANORAMA KUMARI Bl RAVEENDRA BABU
MEMBER JUDICIAL MEMBER JUDICIAL

Dated this the 13th day of February, 2018.




